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b) [LILO of both circuits of existing Bongaigaon
(POWERGRID) - Balipara (POWERGRID) 400 kV D/C

(Quad)line at Bornagar (ISTS)

c) |Disconnection of Alipurduar (POWERGRID) -
Bongaigaon (POWERGRID) 400 kV D/C (Quad) line from
Bongaigaon POWERGRID) end and extension of the line
for termination at Bornagar (ISTS) S/s so as to form
Alipurduar (POWERGRID) - Bornagar (ISTS) 400 kV D/C
(Quad)line

d) | Installation of 420 kV, -1 x80 MVAr switchable line reactor
(along with 500 ohm NGR and NGR bypass arrangement)
at Bornagar (ISTS) end in each circuit of Alipurduar
(POWERGRID) - Bornagar 400 kV D/C (Quad) line
formed after shifting of Alipurduar (POWERGRID) -
Bongaigaon (POWERGRID) 400 kV D/C (Quad) line from
1Bongaigaon (POWERGRID) end to Bornagar (ISTS) S/s
= 420KV, 1x80 MVAr switchable line reactor (along with
500 ohm NGR and NGR bypass arrangement)—2 Nos.
« Switching equipment for switchable line reactor of 420
kV, 1x80 MVAr—2 Nos.

e) | Installation of 420 kV, 1x63 MVAr switchable line reactor
(along with 400 ohm NGR and NGR bypass arrangement)
at Bornagar (ISTS) end in each circuit of Bornagar (ISTS)
-Balipara (POWERGRID) 400 kV D/C{Quad) line formed
after LHLO of both circuits of existing Bongaigaon
(POWERGRID) - Balipara {POWERGRID) 400 kV D/C
(Quad)line
= 420 kV, 1x63 MVAr switchable line reactor (along with

400 ohm NGR and NGR bypass arrangement)-2 Nos.
.1* Switching equipment for switchable line reactor of 420
kV, 1x63 MVAr-2 Nos. ’

~—

Note:
i. Siliguri (POWERGRID) — Bongalgaon (POWERGRID) 400 kV D/C (Quad) line was |mplemented
by M/s East North Interconnection Company Limited (M/s ENICL, SPV of M/s Sterlite). Line bays at
both ends were implemented by POWERGRID. Further, this line was LILOed at Alipurduar
(POWERGRID) S/s by POWERGRID along with implementation of line bays for termination of line,
resulting in formation of Alipurduar (POWERGRID) - Bongaigaon (POWERGRID) 400 kV D/C

. (Quad) line. The Alipurduar (POWERGRID) -Bongaigaon (POWERGRID) 400 kV D/C (Quad) line
(partly owned by M/s ENICL and partly by POWERGRID) is to be disconnected from Bongaigaon
(POWERGRID) end and extended for termination at Bornagar (ISTS) S/s so as to form Alipurduar
(POWERGRID)—Bornagar (ISTS) 400 kV D/C (Quad) line. Upon shifting of line, the line secfion left
unutilised at Bongaigaon (POWERGRID) end needs to be kept anti-theft charged so that the same
can be used in future for termination of new line. Further, upon shifting of Alipurduar (POWERGRID)

- Bongaigaon (POWERGRID) line from Bongaigaon (POWERGRID) S/s to Bornagar (ISTS) S/s,
connectivity of all operational communication links through Bongaigaon has to be ensured. For the
same additional OPGW and FOTE needs to be planned as per requirement. ISTS licensee
implementing the NERES-XXV Part-A scheme needs to coordinate with M/s ENICL for line shifting
and keeping the unutilised line section at Bongaigaon (POWERGRID) end anti-theft charged. ¢

ii. The line lengths mentioned above are approximate as the exact line length shall be obtained after
the detailed survey.

2. The Central Transmission Utility of India Limited, vide its letter dated 4.8.2025, has recommended
for the grant of a transmlssmn licence {o the applicant to establish the proposed transmission
system.

3. Based on the material available on the record, the Commission vide order dated 30.10.2025 in
Petition No. 755/TL/2025, has proposed to issue a transmission licence to the applicant for
establishment of the transmission scheme as noted in para 1 above. -

4. A copy of the application, along with its annexures and enclosures, made by the applicant for the
grant of an inter-State transmission licence to NER Expansion Transmission Limited, before the
Commission can be accessed at the https://www.pfcclindia.com or |nspected by any person in the
Commission's office by following the laid down procedure.

5. Notice is hereby given in pursuance of clause (a) of sub—sectlon (5) of Section 15 of the Act that
suggestions orobjections, if any, to the Commission's proposal to grant a transmission licence to the
applicant, as aforesaid, be sent to the undersigned by 10.11.2025 at the above noted address. The
suggestions or objections received after the specified date shall not be considered.

6. The application shall be taken up for the further hearing by the Commission on 11.11.2025. Any
person who files suggestions or objections may in his/her discretion attend the hearing, for which no
TA/DAshall bé paid by the Commission. Sdi-

(Harpreet Singh Pruthi)
Secretary
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